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Shri 8. M. Banerjee: May I raise

a point of order? First, let me state
the relevant rule.

Mr. Chairman: His speech is not
finished yet. On the next day when
this item is taken up, this point of
order also wil] be taken up.
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oedzT 6T &
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812 B2 =Y AT BT FT WK ®
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07 fogr 9@ 1 W) A @ FI
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THY NFR § WeF R_A ¥ 5 A
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Tq wwT 9 & @ & 7 s ol @
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I FT I@ A TAS TIAT 1 ATIYL
39 ¥ 3@ 59T HY 80 §o fyarey
w1 | AT § 9T §7 AR FAAT
JTEZ F | §AF AL A 56 To
fegred X w1 wlRT AfE
qHq {HE AE T &MY qad i
F1 90§ o TX AT TEY | WX AT
AT FATY AT AE T 3 oATE oW 0
¥ |7 At §, Af wr g At
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& w1 W fdy 7 Ff 7€ Tl g
Shrl Ranga (Chittoor): If the mer-

chant doeg it, it is profiteering, but
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if Government does it, it is sacred

duty! This is sheer profiteering, Six.

el avaw c oF o 1Ay
TF o WY o HTTo TIHATH § T Tho W o
WMo T @ 7
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& wE #1 ogevfoorm @y gan fw
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WS FY AT &EE A
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T dfcrd T E ) AE ¥ AW gEL
W ¥ A 91 AT | {URER
FT A AW T AT FEA T AS
¥ F ITRWEL TG A EAA | TG
FZ AW § T AETETR § favaTe w9aT
g1 ¥faw w & ww qw ol A"
ST T OF T Y FAL T I AT
TR ST gwar & R AT A T qE
fafa dar 2 WY &1 @ W I-
qftmy w2 Y T & e agw A el
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FY T &7 fXar § W AT e
ITEF g AT T qEr § 0 dwT
@ geafons ag ¢ fE gamt s
# s, sSe-Amfor o7 gfve
W R OF W F FEC W 9T
TEAT IR FT AT § TA FIT AN
safe Yoo qgd T Tt o <@ & e
T ITAT & FEQ W | AT ¥ IAT
w2 ¥, qeTa § Fyft F71 AG F wwn
AN | AP A WA T A Y AY gfwa
% AT ®) ogareT § fF qw g
® IF I F IE ¢ OATH ¥ IIY
¢ gfre & aTe 37T A1 T wA R
Afwx o FT ITEY I qar A 2
q g FE W &) Wit §w e aww
feeet § mfymmarz £ 91 A & 9
gT agt ¥ % wfawrT & qwe av
APT F0 TS TWHFT MIGE & T
Famd @) RS AR GE FWE F
7Y I TEAT AT AqTET E
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FYTTY qod wI qur faarar
T AT FA ET JEIIF K1Y
¥ smar fadd fET 9@ ¥ F1 @
STAT UE EY T AT FIT ER AR N
fafea w7 & oF &m qT wr o )
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afcmw ag & f& W @i S
LML CER TR R e
21 ®1X 22 97 A faaet of wrr
ag ATi & o g faerlt & oAy
11 9T 12 97 IF IYTRT ¥ IqUET
faeralt & 1 Efwr 2wy forerdy a1 2,
R AT AT a1 AT § Ay Ay
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afY @ & wgm e R AT
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T G @ w) W Fw N oA
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% w o |
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N %o Ao fArd (wmm) -
#Y quAr qvw WST Y

qaafa #gEw, 9 AwTE
wreft o 7 #g7 Sad DE ad ara
t foed ST @I ST o1 AQ war
g | & adwrT & wdr w33 awt @
I W SAF A ST § A
£ 0 Al R fE SR A
afafraw @Y, M Fwar # wraTS |y,
JgFrag A gT &% ) o @ feafy

LIRS

T wgEw ;' o A
T ¥ | AT FH L | FATT WY FT
£

oY %o Ao frardt :  watw yR
T w0

Shrl Ranga: I think the hon'ble
Minister is aware b©f the onset of
what is known as the belt area.

If he does not know I would like
him to make enquiries about it. These
belt areas are small Keralas, between
district and district as my hon. friend
has put it, between state anq state.
My own constituency is suffering be-
cause it is the border of Mysore and
Madras. In these border areas stretch-
ing over ten miles between these two
States people who live there continue
to suffer, suffer more than the Kerala
people. Besides, the headloaders as
they are called, carry 50-%0 1bs. on
their heads from the nearest markets
to the local people and supply it 1o
them and some others also carry these
loads as payments received for their
agricultural  labour in the outside
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areas and carry it to their own homes.
These people are now being troubled
by the local police and local revenue
authorities.
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17.15 hrs.
[Surr P. K. DEo in the Chair.]

Would the government see that this
system is abolished and the head-loa-
ders are not unnecessarily troubled in
this way. If they just wish to prevent
smuggling from one area to another,
they may have their own police or-
ganisation just on the border without
unnecessarily troubling these people
in these so-called belt areag of ten
miles. It affects the people not only
of the villages but also of towns, im-
portant places like Adoni, Palamener,
Ponganur’ Madagasira and so many
other places on the border.

Would the government put an end
to these belt greas? Also would the
government not close their mind to
the demand for the abolition of the
zonal restriction but keep an open
mind and begin to withdraw these res-
trictions in progressive stages, first of
all removing them between district and
district and also abolish these Dbelt
areas and increasing the quantum of
foodgrains that may be carried by
agricultural workers and otner peo-
ple also on their heads from place
to place and would they introduce, in
the place of a kind of monopoly that
they now have, a kind of g compe-
titive system and allow their co-ope-
rative stores and the private traders
and through their foodgrains corpora-
tion also, introduce an element of
competition go that the consumers
could be protected. I am giving
these suggestions pending the decision
of the government which we expect
would be taken very soon for the abo-
lition of the zonal system.

Shri Sinhasan Singh: Which of
the different States are surplus, which
self-sufficient and which deficit; and
if so, in what ratio to their own popu-
lation they are surplus, sufficient or
deficient?
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8Shri B. K, Das (Contai): In the
agricultural prices commission’s dis-
senting note these matters were point-
ed out that there would be these diffi-
culties about the working out of a
single zone system. I want to know
whether afler the experience of seve-
ra] months, about a year or so now,
what was pointed out in the dissent-
ing note has come to be true or the
experience has proved otherwise?
What is the experience of the work-
ing of this system?..(Interruptions.)

oY FamTw Wy (AfE)
AN FFWEIR wrE ¥ arg ¥, T8
wara Haw g ¥ fade R
¥ fufrez arge & {7 1% wgrOSy
¥ wqeEd W, sgemA
o A I & FTY § AT A
R F@ gl 2 fogy awY & qF
& A TeAT X A &7 F4E W A,
T TEAT G & 9 wraT § W
wgIaR a3 A a9
f& 5 Twgas ¢ qA ey g
7@ 10 TFT a9 geAm A& 609,
% 10 ¥ 15 UFE 9% 65 TEE
I g § IEH ¥ it 91T g wredr
% foe ¥ faeaes o7 WY FTGAATH
fa & Gt 5 0 UHE I firamaY ww Ofa
¥ wa N § saear @ 17 faww
fr o faet oATg 9T @9 7 Y WK
78t (9T IIX WA SATRT A g, qa
AT @ TATHE G AT F) ¥ 5T
7 g W\ AE s ?
The Minister of Food, Agriculture,
c ity D t and Co-
operation (Shri C. Subramaniam):
Mr. Chairman, Sir, I am quite aware
of the feelings, not only of some of
the hon. Members but also the feel-
ings outside that the zonal system
should be examined thoroughly and,
it y, some changes should be
made. The point for consideration is
this: first of all, is there a food pro-
blem or not, and whether we have

sufficient foodgrains to feed our people,
or we are functioning In a deficit
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economy, Some people—I do not
know for what purpose—have been
emphasising that there is absolutely
no food problem and that it is because
of the zones and the defects in the
distribution system that all the diffi-
culties are grising. With great res-
pect to them, I would like to submit
that, it we take the production figures
during the last flve years, except for
a spurt last year, we have been ,ro-
ducing at a lower level than the last
of the third Five Year Plan. Un the
other hand, the populaticn has been
increasing at the rate of almost 12
millions every year. Therefore, dur-
ing these five years, there has been
an increase in population by about
six crores, against which the increase
in production is almost nil. We
have been working, for some time, if
any, below the level of the last year
of the third Five Year Plan. There-
fore, to suggest, ag some hon. Mem-
bers have suggested, that production
has increased along with the popula-
tion—I respectfully submit—is not
correct. It may be that we may not
be amble to evaluate our production
even to a million tons, but broadly,
the trends are known. Therefore, 1
beg to submit that we are functioning
in a deficit economy gg far as food Is
concerned.

In this deficit economy, how to
manage the situation is a matter for
congideration by the Government and
indeed for the country as a whole. It
is not as if we have a perfect system
or the best system against which we
have chosen one of the worst systems.
It is not so. In trying to find out
how to manage this deficit economy,
we have four to five alternatives. The
first alternative which could be con-
sidered wauld be free trade through-
out the country; free movement, and
the market condition to adjust accor-
ding to the demand and supply, and
whoever has got the purchasing capa-
city will be able to purchase and
whoever does not have it. he will
have to fall under. We rould leave
it to the free trade to function in the
best way possible and say, “we
are not concerned with it; it is
market operation—laissez faire, and
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therefore demand and supply laws
will function and therefore we can
leave it at that” Or, we can go to
the other extreme, saying that we
shall procure every procurable sur-
plus from every producer, and than
taking into account what we are able
to procure, we shall have and cqui-
table distribution on system through-
out the country making an average
and then distributing according to
manual labour, child or an ordinary
adult,

Now, either of these things is not
possible in the present circumstances.
Shri Prakash Vir Shastri argued that
it it is left to free trade, the produ-
cers also are likely to get a fair price.
We have experience of free trade.
Our exprience is, unfortunately, the
producer is compelled to part with
his produce soon after the harvest,
because he lrag got so many demands
and pressures. It is the trader who
is able to get it in a free trade, and
on that basis, the producer not anly
suffers immediately after the harvest,
one is gble to get the highest price
only when there is scarcity, the lean
period. Sometimeg, it is not merely
the natural loan periods, but for the
purpose of higher profits, even arti-
ficia] scarcity and lean periods are
created by the traders. The philoso-
phy of trade is to make as much pro-
fit as possible and the best trader
is he who makes the highest profit.
You cannot blame him. So, we came

to the conclusion that we cannot
allow free trade to function.
Is it possible to have monopoly

procurement from every producer? In
a deficit economy, that would mean
trying to find out what js the surplus
with every producer. Who is to esti-
mate the surplus” Not the Secretary
or the Minister. Ultimately the
lowest officer with the assistance of
perhaps the village official has to
findout how much a person has
grown, what is the area, what is the
estimate of produce, what is the esti-
mate of his requirements and what is
the surplus. Ll
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Shri Vasudevan Nair: That is no
excuse.

8hri C. Subramaniam: I have func-
tioned in a gystem of monopoly pro-
curement in Madras and I know what
difficulties it leads to. All the big
fish escape and ultimately it is the
smaller and middle producer who
suffers. All sorts of difficulties arise.
So, we have to find a via media bet-
ween the two. Any sort of control
is irksome, 1 agree. In the present
context, we have to find out which is
the best amongst the alternatives
available.

Another way of doing it would be
to have a national levy on every big
producer having 2 or 3 or 5 acres,
according to the productivity of the
area and the consumption pattern.
Then, if we procure on that basis, we
will be able to contro]l the market
with some quantities of graing avail-
able with us. On that basis, we can
get certain quantities into the hands
of the Government and have control-
Jed distribution, particularly in the
urban areas by cordoning them off
angd leave the rest of the country as
a free zone with market conditions
functioning as best as possible. We
can have some fair-price shops in the
semi-urbagn areas and also in rural
areas wherever there is scarcity. That
is another way.

Yet, there is a refinement in this
levy. Instead of spread’ng it out
throughout the country and trying to
find out who is the big producer in
every village, we can concentrate in
the surplus districts. There are 52
surplus districts in foodgrains. We
can concentrate on them, try to get
certain quantities, have controlled
distribution, cordoning off cities, have
fair-price shops and informal ration-
ing. For all these purposes, we can
find out what would be the require-
ment and we can operate that also.

Another alternative is, instead of
leaving the whole cetintry free and
allowing scarcity pockets to develap
without any plan and allowing move-
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ments from one areg to another free-
ly, we can have zones, not necessary
State zones, but bigger zones and
allow free movement within those
zones. This was also operated. But
when scarcity conditions are acute,
unfortunately the zones have no exc-
cutive authority which can function
within these zones of three or four
States. For instance, we had the
southern zone consisting of Madras,
Andhra, Mysore and Kerala. If we
have to see that there is either con-
trol of movement or control of prices.
unless in all the areas it is possible to
control it, having control in one area
and no control in another area leads
to distortion. This is what happened
in the southern zone. We had a
maximum price fixed. That maximum
price was enforced in Andhra. Tha:
maximum price was enforced in
Madras. But as far as Kerala was
concerned it was interested only in
getting more rice from the other areas.
Therefore, they shut their eyes even
though a decision was taken with re-
gard to enforcement of the maximum
price. Therefore, the flow of rice
was from the surplug States to the
State of Kerala and the surplus States
immediately got into difficulties. When
it is g zone with more States there
is no executive authority to function
within the zone. The executive au-
thority is confined to each State. Th¢
result is that Madras State cannot
function in Kerala nor can Andhra
State function in Kerala. Therefore,
there is nu executive authority in
these zones. Unless there is greater
co-operation between all the States
and they strictly enforce all the rules
and decisions agreed upon, it leads
to great difficulties,

It is in that context that we had to
break it. The other alternative is to
have States as zones, and then on that
basis try to find out the production of
each State. see how much is produced
there, see what has been the pattern of
consumption there, assesg its gurplus
as best as possible and assess the
deficit as best as possible. I¢ js not
ag if when we have State zones thc
integrity of the country is broken.
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Shri Ranga: What else?

Shri C, Subramaniam: What hap-
pens is, instead of trade moving the
surplus from one State to another the
surplus is moved from State to State.
For example, Andhra rice is  still
going to Kerala, not by free trade but
on the basis of Government to Gov-
ernment. Andhrg rice is still being
consumed in Kerala. Madras rice is
still being consumed in Kerala. In
the same way, Andhra rice is con-
sumed in Madras, but it is done on a
Governmeni to Government basis, on
a State trading basis. This is how
it happeps. But 1 do agree that in
this also unless the State Govern-
ments, particularly the surplus State
Governments, realise their responsi-
bility and deliver the surplus avail-
able with them it leads to difficulties.
It has led to difficulties.

What I want to impress upon the
House now is, it is not as if we just
chose off hand one alternative. We
have experienced the various alter-
native systems and ultima'ely, having
considered every alternative, the
Chief Ministers and the Minlsters
he: ¢ chose this system. I do not say
it is o perfect system. But what is
the alterngtive?  People now say,
abolish the Stale zones. But what
next? You wil] find as many sugges-
tions as there are individual members
in this House, or at least as therc are
parties in this House. Shri Vasude-
van Nair would say, abolish the zones
but have monopoly procurement.

8hri Vasudevan Nair (Ambala-
puzha): Yes (Interruptions).

Shri C. Subramaniam: Monopoly
procurement would mean not only
State zones, not only district zones,
not only taluk zones but even village
to village zones. Otherwise there
cannol be monopoly procurement
(Interruptions).

Shri Vasudevan Nair: We are not
against zones.

Shri C. Subramaniam: That is not
understood at all. Even if they un-
derstand it they are not prepared to
accent the implications. It is not
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abolition of zoneg they are pleading
for they are pleading for introduc-
tion of zones village-wise. That should
be understood. What is to happen
afler abolition of zones is a confused
picture, as far as I am able to get
the advice from the various parties.
Sometimes it is said, have an all-party
committee for solving the food prob-
lem. What happens is each party is
polarised with regard to these views.
How am I to evolve a national
policy?

Shri Prakash Vir Shastri made the
point that there are large stocks
available with the merchants in Pun-
jab. Even if it is not as much as it
is represented, 1 do agree that signi-
ficant quantities are there. What do
they want? I am prepared to pur-
chase them at a reasonable price. We
cannot allow them to take the stocks
to other States and sell at a higher
price. Having purchased them at
controlled rates from the producer the
merchants want freedom to take them
away and sell at an exorbitant price.
1If they do that we are penalising
them and that is why it becomeg diffi~
cult.

8hri U. ML Trivedi: (Mandsaur):
Do not allow the grain to rot.

Shri C. Subramaniam: About the
belt area, once the zones are there,
just as we used to have belts when
prohibition was introduced, it be-
comes inevitable. That wi]l be there.
The question is whether we should
abolish the zones or not.
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tura] Prices Commission. We have
accepted them. We were asked about
our experience in working it. There
has been difficulty in the working of
that. Whether the other alternative
would have worked better is 3 matter
which has to be taken into consi-
deration.

The Maharashtra compulsory pro-
curement and levy was brought into
the picture. That is al] inevitable in
a controlled economy. Therefore, we
are now in the process of examining
it. As pointed out even by Shri
Ranga, it is not as if overnight we can
change the system. It will only lead
to chao, If it is not good, what |is
the next alternative we want to adopt
ig the most important thing. That
wil]l have to be examined. Even after
taking a the change-over
cannot be made overnight; it will have
to be planned and brought about
gradually. That is accepted even by
Shri Ranga. What is important is
not the abolition of zones but what
is the next alternative. An expert
committee is going into it and its re-
commendations will be coming soon.
We shall examine it and, as goon as
possible, we sha]l consider the other
alternative. 1 hope that other alter-
native will be a better one and aot
a bad one.

1737 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-

A question was put with regard to ruary 28, 1966/Phalguna 9, 1887
the recommendations of the Agricul- (Saka).
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